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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT 

NEW DELHI 

 
 

Original Application No.188/2020 
 

 

Ishant Khanna 

Applicant(s) 
 

 

Versus 

 
 

Dr. Ashok Uppal, Uppal Neuro Hospital, Amritsar 

 

 
Respondent(s) 

 
Report of Punjab Pollution Control Board in compliance of 

order dated 26.11.2020 of the Hon’ble Tribunal. 

 
Respectfully Showeth; 

 
 

1) That briefly submitted, the Hon'ble Tribunal was pleased to constitute 

a joint committee in the above mentioned case vide order dated 

3.9.2020 comprising of Central Pollution Control Board (CPCB), the 

State PCB, the District Magistrate and a representative of Director 

Health Services, Punjab with a direction to visit the site and furnish a 

report on factual aspects relating to compliance status of 

environmental norms and recommendations for steps to be taken by 

Uppal Neuro Hospital, Amritsar. In compliance, the Board has filed 

report on 24.11.2020. 

2) That after considering the report dated 24.11.2020 of the Joint 

Committee, the Hon'ble Tribunal vide order dated 26.11.2020 directed 

the State Pollution Control Board to ensure compliance of the 

observations of the Joint Committee and to furnish a compliance report 

before the next date of hearing. 

3) That in compliance of order dated 26.11.2020 of the Hon'ble Tribunal, 

the hospital in question was visited by the officers of Punjab Pollution 

Control Board on 16.02.2021 in order to check the compliances of the 

observations mentioned by Joint Committee in its report dated 



-2- 
 

24.11.2020. The report of the Punjab Pollution Control Board with 

regard to the observations of the Joint Committee may kindly be read 

as under pointwise: 

 

a) Punjab Pollution Control Board has issued directions 

under section 5 of Environment (Protection) Act, 1986 

vide letter no.247-59 dated 04.02.2021 to all the 

Common Bio Medical Waste Treatment Facilities 

(CBWTFs) operating in the State to the effect that the 

operator of the CBWTF shall also specify the 

responsibilities of CBWTFs and payment conditions 

including options such as supply of non-chlorinated 

bags, supply of bar-coded labels, etc. in the agreement 

made with health care facilities (HCF) as mentioned in 

the Bio Medical Waste Management Rules, 2016. In 

compliance to the said directions, revised agreement 

mentioning the above responsibilities has been signed 

between the CBWTF and M/s Uppal Neuro Hospital. 

Copy of Board letter no.247-59 dated 04.02.2021 is 

placed at Annexure-A and revised agreement between 

the CBWTF and the Hospital is placed at Annexure-B. 

b) The Hospital has submitted annual report with regard 

to Biomedical Waste management for the year 2020 

alongwith minutes of meeting of bio-medical waste 

management committee. The annual report submitted 

to the Punjab Pollution Control Board is published on 

the website of the HCF. Copy of Annual Report is 

placed at Annexure- C and webpage of the hospital 

displaying the annual report is placed at Annexure–D. 

c) The HCF has started maintaining separate record of the 

pre-treatment to yellow (h) category waste as per 

requirements under Bio-Medical Waste Management 

Rules, 2016 and a copy of the record is placed at 

Annexure-E. 

d) The HCF has submitted details of trainings provided for 

BMW handling during calendar year 2020 along with 

the annual report. Copy of record is placed at 

Annexure-F. 
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e) The HCF has started using containers for collection of 

sharps and glassware, as per the requirements as listed 

by World Health Organization (WHO) in “PQS 

Performance Specifications: Safety Box for disposal of 

waste sharps” (Source: Document number: 

WHO/PQS/E10/SB01.1). Photograph of container is 

placed at Annexure–G. 

 

4) That the HCF has now made compliance of the observations of the Joint 

Committee as contained in its report dated 24.11.2020. 

5) That the compliance report is hereby submitted in compliance of 

order dated 26.11.2020 of this Hon'ble Tribunal. 

 

It is, therefore, prayed that the Original application no. 188 of 

2020 may kindly be disposed of with appropriate orders. 
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Annexure-G












